FIR No. 280/20

PS — Civil Lines

State Vs. Abhishek S/o Sh. Sunil
U/s. 392/394/411/34 1PC

18.09.2020

Through Video conferencing at 10:00 am.

Present : Sh. Pankaj Gulia, Ld. Substitute APP for the State.

Sh. Zia Afroz. Ld. Counsel on behalf of applicant/accused Abhishek has
joined through Cisco Webex.

Ld. Counsel for the accused has moved an application for releasing the
accused on personal bond. Ld. Counsel for accused submitted that accused was directed to
be released from JC on furnishing Bail Bond and Surety Bond in sum of Rs.5,000/- each vide
order dated 26.08.2020 by Duty MM, Tihar Court Complex. The report in this regard was
also called on 09.09.2020. He further submitted that accused is very poor and not in a
position to arrange for a surety. He further submits that there was no evidence against
accused and he was directed to be released in the present case.

Heard. Perused.

Considering that accused cannot arrange for a surety and there was no

evidence against accused and release order has already been passed vide order dated

26.08.2020, so application of the applicant/accused is allowed. The concerned jail
superintendent is directed to release the accused on furnishing personal bond in sum of
Rs.5,000/- to the satisfaction of jail superintendent.

Application stands disposed off accordingly.

Copy of order be uploac ebsite Copy of order be

also sent to the e-mail of jail







